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Date

Order of thea Tribunal™~

- e o f: :v.f. 3610402 | v
. | e .. ’ C Heard learned counsel for
N "r?f’ff"——n ‘ the parties.
. i 6 Application is admitted,
‘ y
IR / rf*l’)g (’H‘ bl | fCall for records. Returnable by
A U R D \J*/ | four weeks. List on 12411402
| .v
l ;' 2\ for orderse
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S beps 1 12.11.02 List again on 29.11.2002 -
&y¢$&zldréh\‘ for orders. '
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. ALY ‘ B 29.11.02  List on B.1, 20%3 to anable the
i . respondEnts to file written statement
s 3) 90 ""“/9 as prarod_by, Mr. A,Deb Roy, learned

7Y Sre CaG+.5.Cs for the respondents,
Doted R 1) 00 |

(one cep Dot

i-c e-~Chai rman

. mb
Nolico Aabivensdt 15 370 , | .
;%%/ 4 ~7 oé:r — 8.1.03 present : The Hon'ble Mr Justice V.S, «
W’,J&f# No{ & o Aggarwal, Chairman. -
43%%@ww¢cniaﬁm&84 » -
: 5 -~ The Hon'ble Mr K.K.Sharma,
,77732, , - : Meqoer(A)
S I There is nc appearance for either
<}¢6=V6y{ﬂhgqﬂ @lode ne k- | ' | side. Written statement has still
~rﬂM%\““ Meim Wﬁtaap< -~ not been filed. Notice be issued to
‘ ‘ the parties through their counsgel as
ﬁzzﬂ » o to whether they intend to appear or
F /03 S
yo - List ¢n 6.2.03 for order. ;
No- o (. A g ——<
AN M en  gy-ade Mk , Member A Chairman
T b fiust b |

.2 03« pnesent : The Hon'ble Mr Justice D.N.
¢chowdhury, Vice~Chairman.

The Hon'ble Mr S.K.Hajra,
Member (A).

Written statement filed by the res-
pondents . The case' may now be likted
for hearing.

List on 643.03 for hearing.The
applicant may filé'rejoin&er. if any
within twc weeks from tcday. |

Member | _ vice=~Chairman

i
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4, P
9.5.03 Present :,The Hon'ble Mr Justice D.N.
Chowdhury, Vice-Chairman.
Toe Cior'hla My §.74cuas,
Rl oiastoative lEmoRr . i
|
! List again on| 4.7.03 for hearinge.
In the meantime Mr A.Deb Roy,learned Sr.
|
C+G.5.C to obtain necessary instruction
\AWLE Wwo %uacu./iﬁtcﬂg and produce the record. ‘
' pendency of this application shall

not preclude the respondents for conferment

=
,—75%%7325 of temporary status on the applicant and
1 3

giving him other benefit.

X | MC.aoe T Vice-Chairman
P9
4,7.2003 None appears for the applicant. Put up
again on 22,8,2003 for hearing in presence
of counsel for the applicant.
“ mb
22.8.03 Heard counsel for the parties.
| Hearing concluded. Judgment delivered in
€7 %’Q4mﬂ open Court, kept in separate sheets.
[ [ 1 . . " . .
_"J—ﬁ_jﬂ _ S/ The application is disposed of in
J}J“¢ terms of the order. No order as to
Cxﬂbﬂ fé ﬁéVJAA,AQM .
costs.
Aa é'ze jl—wv //‘ ) ;,7& .
el ( - ] //’\.______—\7//,
AR T st -
w T Vice-Chairman
M | jole]




S N e
Ay i S .
. it

3
el e

i
s

B e N
SR, 7

FR S .
5 .«»_‘M‘A-ﬁ-mwf...."-‘ s

N L

R LT -

Dy be e e

, 4
et ERRES
S RRRTY e A

- ‘

@ st
i

¥

A Mis

Gyl b

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original Application No. 311 & 312 of 2002.

Aﬁatg of Order : This the 22nd Day of August, 2003,

;Hénuble MrXJusfice:DLNLChowdhﬁry, Vice-~Chairman.

L g%;O.A.No.3ll/2002:

s.alpana Rani Baruah

i
. = Versus -

R .
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o e
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. :1 R

Union.of Ingia,

. represefited by the Deptt. of Post,
and Communication, Govt. of India,
‘New Delhi. v :

-Chief Postmaster General,
" Assam Circle, ' :
Meghdqbthﬁawan, Guwahati-l.

A Suberintendent of Post Offices,
-Darrang Division, . Sad v
Tezpur. o

4 fThe'Post'Masteg

Tezpur Head Po t office)

: P.0. Tezpur.

«. The_Assistant Post Master,

Mails, Tezpur=l.

. Ms Dipali Na

th .
C/0 Head Post dffice,

Tezpur. .
fShriLPhtuTthuyan,””

‘C/o Post Master,

“Head -Office, - ;i .
N Tezppr{‘ W g@!.?ﬂf'; :
: |0.A.~312/2002 K. imes ®
* "Miss :Ajnabi .Sonar, ¥ : LT
" [°D/0"Late Tek-Bahadur Sonar,
! :.': _'?( Villq -Sonaipam, P.O.‘Lo'kra,:'
P.0. Rangara, Dist. Sonitpur
- Versus -
U R A Q)
1. Union of India,

e

¥

T’
k2

_represented by the Deptt. of

+'Post and Communication, -

Govt. of India, New Delhi.

.. The Postmaster_ General: )
2 ?gggartment of Posts,Assam Circle,,

'“*Gpwahati—l.

Tb%fioffice of the Post Master General,

E‘The Assistant Director (staff)

"~ . Assam Region, Guwahati-l.

3249

The Superintendent of Post offices,

Darrang Division, Tezpur.

5. Sub-Divisional Inspector of

‘post Office, Tezpur Sub-
Tezpur.

[ et

Division,

.«+.Applicant

...Respbndents

.+.Applicant

contd..2
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- . 6. Putuli Bhuyan,

" C/o Head Post Master,

w‘p'o. Mangaldai. . « sRespondents

};By Advocate Sri M.K. Mazumdar for both the applicants.

fo Adv0cate sri A. .Deb Roy,Sr.C.G.S.C in both the cases.

Y x-f L

O RDER (ORAL)

CHOWDHURY J.(V.C)

. Both' the cases are taken up together for hearing

-since it involve similar facts and common reliefs.

The matter pertains to compa351onate app01ntment.
The applicant in O0.A. 311/2002 is ‘the wife of deceased
postman Upendra Bikash Baruah who served in the Tezpur
Head‘Poet office. He died in harness leaving his three
schooi going children alongwith the applicant. The

applicant moved the authority for compassionate

app01ntment. She was approved for appointment in Group D

5a“5cadre against future vacanc1es. She was also 1nformed that

there _was' no vacancy in . the quota of compassionate

ek : Pl e

app01ntment to absorb her 1mmed1ate1y. Her appointment
wQuid be subject to availability of vacancy as per rules.

The ‘Postmaster, Tezpur Head office was directed to provide

" the appiicant short term vacancy to tide over her
financial crisis. The respondents thereafter offered
‘gapp01ntment to the applicant for absorption as GDS post
;that ‘would become vacant prov1ded she is willing for it
v and- accordingly asked for willingness by ‘communication
dated 24;8.2001. The applicant had already given her

willingness for the same. In that view of the matter there'
\

¥§s no requirement for further adjudication of the case.

Let the respondents take necessary steps with utmost

- expedition"for absorbing her in GDS posts as per the

contd..3



_ policy_guidelines and take necessary steps according to

law.

2. In 0.A.No.312/2002 the applicant is the daughter of
late Tek Bahadur Sonar who was served as a Postman in

B1ndugur1 ‘sub . post offlce. In her case also she was

approved for app01ntment in Group D cadre in relaxatlon of
normal recruitment rules by selection commlttee and her
appointmentd%gg;subject to availability of vacancy. The

Sub-Inspector of post Offices, Tezpur sub-Division was
'dlrected to provide her work on short term vacancy so as
to giVe her family some financial remedy. In terms of the

.pOlle dec151on as mentioned above the authority also

effered absorption as GDS posts and accordingly the

apélicant also opted her willingness for the same. In that
view of the matter the respondents are directed to take
necessary steps with utmost expedition for absorbing her
in GDS posts as Pper the pdlicy guidelines and take

necessary steps according to law.

" Till completiton of the above exercise the

.applicants shall remain under employment.

; o ~ Both the applications accordingly stand dlsposed of.

There shallo, however, be no order as to costs.

S4/VICE CHATRMAN
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IN THE CENTRAL wwmsrmvz TRIBUNM-. '
"~ U GUWARATI Bmca. "

(an applicat:lon u/s. 19 of the
Administrative Tribunal Act,1985) .

0.2 0. 3\ of moa

BETWEIN =
Miss Alpana Rani Bamch,

coceees 2RRliCEOL,

R
(1

tnion of india & others,

ﬂ_,_yg,_ Rarticulars, Ann exures Pages
l. ' origina apph.catian. e T Y e T
2 verlficstion, | - .
3, - assuming of chame _ T 84

dated 211,95 ,

4 Rresaititdons dt, SRR I I 9, 10 & 11
23410007 1149,0. and 17, 702 s ) _ '
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IN THE CENTRA, ADMINI SIRATIVE TRIBUNML, GUWAHATI BENGH,

B

(an application u/s, 19 of the Admmistrativie
Tribwnal act, 1985).

o3 of mos

BETWEEN -

Mies alpa@na peni Bamzh,

1.

5.

6,

secsce. applicant,
wion of 1ndia,
Represented by the Depts of post
and commmicstion, Gov!:. of Indlia,
New Delhi,
d:xief Post Master General,
Assam circ.l S
Meghdoot Bhawan, Guwahatu - 1,
swerintendent of post poffice,

| Darrang Divi sion_o

Tezpur,

- The post Hastar.,

Tezbur Head 0ffice,

PoO. - TeZPUr,

The Aés‘istmt post Master,
Mail 5, Tezpur-l,.

Ms gipali Nath,

/0. Head post master,

T ezpvl Xo

ALPONCBARWO



ghri Putul Bhuyan,

Te
Head 0ffice,
mangaldou, - eeescc. Respondants,
Deta:ua of the applicetion.
1. N Parhimla.rshof énder aga.inst vhich this mplicatim

ie made in view of the oxder issued by chief post Master
General, assam cizcle, Guweshati vide mMem, No. Staff/
16-1/94 dated 121294 mppmving the sppointment of the

appii}caat in gmup 0 post under relaxation of y

nomal Rul es,

aurisdichion of the '.Eribmal.
Me spplicant declares that the subjectimatter of

the oxdexr against which this application iz made is well
within the jurigdiction of your Hon'ble Tribunal,

-

2

3. 1"‘ imitation,

application has béen f£iled within the prescribed time
1imit »‘under. the Admini strative Tribunal act, 1985..

41,
ghe is entitled to all the rights pmtections and

privilejes guaranteed under the oonstitution of India,

4e %

Head @ffice. unfort:mEmeJ.y. applicant's gaid husoand
—

ap:lred while in service leaving bézina the spplicant amd

three school going children,

MPane BAPJW/

That the gpplicant states that her husband, late

i

vpaadz:a Bikaaa Baruah, was serving as postman mder Te@uxz

- *","*:'A

" Mhat the pplicamt is a citizen of Indla , as such




4, 3, | That the gpplicant states that due to thve untimely
death of her said husband, the entire re@ansibiiity

of maintaiming the & family shifted on her shoulder,

A& suef the gpplicant Guly sppmached the post master,
Tepur Head 0ffice narrating all the ¢ hurdl es and agony
faced by her due to the mtimely death of her said
husoand, acordingly she appmadx-ed for wnp assionate
gppointment as per the scheme vhich is in force,

f.s. mat the pplicmt states that after long
persuation the Repondent quthority sppointed the

gpplicat in grade - ! 4! post w.ef, 211,95 on temporary
pasis on fixed pay, ~

A wpy of the assuming of chanye Mem, dated
211,95 is annexed hereto and marked as

4,5, That the applicaxﬁ fom the date of gppointment
on temporary basis she oontinued to digchanje her
official duties without any break in service,

4.6, That the applicant beys to state that the
Resgpondent No, 2 i, e.‘ chief post Master Gmetal.‘ Assam
circle, Guwahati, vide Menn. No. staff/16~1/94 dated
121294, mppmwved the candidature of the spplicant for

ppointment in Gmoup D' postunder die-in-hamess sch eme®
by refaxing the nomai“imle, B ' i

4.7 That the sgpplict states that the Regpondent

NOo. 2o0n the basis of the pepresemtation of the applicant
and in view of the scheme acorded sppmval for appointment
of the applicant in Gmowp 'D' post, But the Respondent

o -

' Noo_ 3ecees

hip aa.paRbY



/Nos 3 wilfully with a wlterior mtive swppressed the said

‘appmval 1ssued in fawur of the applicant in G 1w -no post.
 Repondet No. 2, instead of sppointing the applicmisn
" rejular basis, appointed the applicant on temporary basis
] fmm 211,95 superseding the order of the Re€spondent No, 2

'passed 121294,
| |
4.8,  That applicant states that she has bee working in
| the Department for a cnsiderable period of time, i.e, fmm

L . '
‘ 2.11.95 til) date, As such shehas already gained eperience

: md in no point of time she has ever e questioned by the
fauﬁ)onity mnecemed regarding di«dnan;ing of her official
dnties.

I
[
It

4,94 That the gpplicant repeatedly sppmached the

Respondents by way of Representatdons and verbally to

1
g
f
i
o
§
0
i
|
i

i

_ reyularise her services in theGmwp D' post, but to the

i
M ~utter sumprise of the applicant the Reaoondeats .intentianauy

‘kqat mum in the matter of re;ularisation of the applicat and
thus remxted m hostil e discrimination,

‘: Opiles of the representations dated 23.10097; 11000.1
]
| md 17+ 7,0 2 anong st other are annexed hereto marked

:, as anexure - Ils III & IV regaeetively.

4.13, That the applicazt states that Juniors to the aplicant
}
H i.e Rempondent No. 6 and 7 herein were agppointed on regul ar

|basis depriving the gpplicant who is senior to those Regpondents,

4,11, That the gpplicant states that the Remndmts by.
lfi way of pidc and choose policy are appoint /g the persons of

' ‘jﬂzeir diolice by deriging the seniors who age 1egally eut:l.tled

for such regular poste

KLPONO AR




- -

5.1\",' : ” ‘:Lx: uxat the applicant has §cqzired a valuable

and 1ejal rights for mnsideratianﬂof her case for reyular
appointment with effect fmn mé date of her joining on
tewporary basis,

5 l’2. ¥or that the Reqoondmts.have del iberately viol ated
the p:éavisions of equal pay for equal work., As sudh by
taking full work as that of a rejular employes, the
applicant hag been subjected to hostile discrimination,

5.3, ° ¥or that the Respondents have violated the

pmvisions of article 16 md 2 of the oonstitution of India,

6o of

Det edies exhausted ;

ihat the applicabs s6a6s Hiat she has no other
altemative or efficacious remedy availsble other thm to
file this gpplication, Hurther, £iling of representation
by the spplicant for reyularisation of her services to
the Repondents will be of no use,

7.

Matter not previously filed ox pending with an othex:
ourt 65 FilbE Ay e

That the pplicant further declares that she had not
previously filed any spplication, writ petition or suit
rejarding the matter in regpect of vhich, this application
is made, befare Ay murt or any other Tripwal nor any such
application, writ petition ner any s,uch applicatian, writ
petition, for mx suiti is pending before ay of them,



8. padef(s suwht for,
mdét‘{'ﬁé'fééﬁé’aid’éircumstances stated in paragreph 4

of this gpplication, spplicant prays for the folloving
I:eliﬁf( S) .

- That the Hon'ble Tribunal be pleased to direct
the Repondents o peggularise the service of the @pplicant

T e s

 in pursuance to the letter No, staff/)6.1/94 dated

- — el v o e W e

121294 issued by Respondent NOo 2

- - e

8.2 That the Hon'ble g:ﬁbunal be pleased to direct
~ the' pespondants to J.:'egular.ise the service of the spplicemt as
md 2 vhen vacancy arlses giving effect to fmm the date her
Juninrs (Respondents NOs. 6 and 7) was reyularised in
. GIDWp 'D' post, ’
8, 3,7 st of the spplication.
8, 4e p:ny other reliefs or reliefs ag entitled to the

-applicant under the facts amd circumstances stated sbove
as deemed fit and pmper by this Hon'bke rribunal.

9. _Interim pelief prayed for ,
| Durings thependency of this gpplication, the applicant

pxays for the following reliefs,

). 'ihat the Hon'ble Tribunal be pleased to direct the
| 'Repondants not to zxppoint eny other person withéut onsidering
. the casze of the gpplicant and keep one post vacant ti1)
}'di.qaosal of the gpplication,

10  That this application has been filed thmugh adweate,
- 11e DRtails of the 1,p,0, «

g) 170 Ko, i&é‘f&# | iii) 1ssued fmm —Gpo,Gathati,
(M) Dsteo® issue //.9:02 ib) - payable - GPo,Gathati,

-~
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12 Detai} s of ggosures'

- AS stated-in -the-rndex,

' I FICATION.
| I, Ms. 2plana Rani Bamzh, ¥W/o. late Upendra Bama,
ayed dout 40 years, resident of p,0. and p,s.. Tepux,
pistrict - snitpur, do hereby declare that the statement
made in paregrphs 1 to 4 eand 6 to 12 are tme to ny |
knowl edge and those made in paragreph 5 are thel leyal
advice vhich I believe to be true and 1 have not sppressed

any material facts.
I sign this verification this day of gseptember,
‘202 at guwshatd, s :

/AWQ,NQ 1111 ed
signature,



" ' annexure - I.
e So/ - I1llegibe,

211,95 ,
ASStto Paﬁt Master.
Mail s Tezpur- 783001,

DEPARTMINT OF Posss INLZA, -
(see Rule 267, Posts and’ Telegx:qahe Einancia)l Hand Book,
wlume 1, gembd Tribunal).

chamge p.epo,rt and eam and staaps
- on transfer of chame,

certified that the chame of the office of oo D T2
Was made over by (namq Alpana Rani Barua, i
to (namg = - " at {placg,
on the(date 211,95, fofnqon dn acrdance with

No.  Date fmn

8¥ « aAlpana Rani Barua,

Relieving officer ,
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Oeh s NOo 311 OF 2002

Smt. Alpana Rani Baruah

—‘v‘s-

Union of India & Ors.

coesse Respondenté

In the matter of ¢

Written Statements submitted

by the respondents.

The respondents beg to submit a brief history
of the case which may be treated as a part of

the written statement.

( BRIEF HISTORY OF THE CASE )

Iate Upendra Bikash Baruah, an employee of this
Department vho while in service and working as Postman, Tezpur
H« O« had expired on 08.06-1992. Smt Aplana Rani Baruah, the

wife of the deceased employee and now the applicant had applied

for appointment on compassionate ground. She was approved

for appointment In Group D Cadre under relaxation of novmal

rules of recruitment by the Selection Committee against future

- e R -}

-

vacancies vide Chief postmaster Gggeral, Assam Circle, memo

T ——r T T W, -

no. Staff/16=-1/94 dated ;5;}211994. The applicant was informed

that there was no vacancgy against the aquota of compassionate
fﬁ/;:r immediately and that approval did not

appointment to abso?
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confer upon her any right to claim for regular absoﬁt@on

Ia

in the Department as the appdintment under compassmnage £
ground is strictly restricted to the extent of such vacanciese
< .
/./ﬁl}owever, the Postmaster, Tezpur H«{. was directed
‘ to pé:@iat'ﬁle applicant to work on short term vacancies so
gzzzgas’izﬁgive some finencial remedy to the family left behind
""" ' by the deceased employee. She was given clear understanding
that she can not claim any seniority/pay benefit in future
for such short term engagement .
. In the meantime, the Directorate, New Delhi has
["ffecided t0 walve out the waiting list and to consider such

approved and wait listed candidates for absorption as GDS,
posts that may become vacant provided they are willing for
1 it. It was communicated to the applicant vide letter no.
Bx/Relaxation/Rlg/Ch 1 dated 24 .08.2001 and asked her to
[

furish her willingness/unwillingness. And she has given

her willingness vide her letter dated 15.07.2002--\“

1. That with regard to the statement made in para 1,

L BAWISE_COMMENTS :

of the applicatkon the respondents beg to state that the
: ‘ applicant was approved for appointment under relaxation of

normal rules of recruitment subject to availability of vacant

i, N ¢ J

post as per the extent rules governing the recruitment. Also

she was informed that the said approval did not confer upon

her any right to claim for immediate absorption.

2. That with regard to Xk& paras 2, 3, and 4.1

of the application the respondents beg to offer no comments.
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3, That with regard to the statement made in pazd

3
4.2, of the application the respondents beg to state tha@

it igs sdmitted that the applicant's husband was working as

postman, Tezpur H.O. wvhen he expired.

4. That with regard to the statement made in pars

4.3, of the application the respondents beg to state that

it is admitted that the applicant submitted her application

in prescribed form dor compassionate appointment under relagation
of normal rules on 26.12.1993 soon after the death of her husband

and her application was forwarded to CO/GH after observing

necessary formslitiese.

5e That with wegard to the statement made in Para

4 4, of the application the respondents beg to state that it
is admitted that in pursuance of CO/GH memo no. Staff/16-1/94
dated 12.12.1994 and SPOs, Tezpur letter no. 31.10.1995, the

Postmaster, Tezpur HeO. permitted the applicant to work as

24111995 on purely temporary basis.

— T
]

Group D at Tezpur HL. from O

6o That with regard to the statement made in para

4 .5, of the application the respondents beg to state that

it is not true that the applicant contirued to discharge her

duties without any break. Daring this period she worked on

short temm vacancies with time to time break.

To That with regard to the statement made in para

4 .6 of the application the respondents beg to state that

it is sdmitted that the Chief Postmaster General, Assam Circle,

@uwahati vide memo no. Staff/16-1/94 dated 12.12.1994 approved
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i; relaxation of normal recruitment rules with clarificatiqﬂ

‘; that the approval did not confer upon the approved candidates
3: any right for immediate absorption as ‘thel‘ir appointment
would further be subject to availability of wacancies as

per the rules governing the recruitment under relaxation of

novmal rules. Her appointment would further be subject to

 verification of her eligibility.

B That with regard to the statement made in para

» o,,f/’t'iié applicétion the regspondents beg to state that the

' pffplicant was approved vide CPMG/Guwahati memo no. Staff/16-~1/94
" éated 12.12.199 for appointment in Group D cadre under relaxa-
'tion of nomal rules against furture vagancy. Due to non
‘availability of reduired vacancy the applicant could not be

absorbed finally in Group D cadre.

9. That with regard to the statement made in para
4 .8 of the application the respondents beg to state that it
is not true that the applicant worked continuously in the
Department from 02.11.1995 till date. During this period

she worked on temporary vacancy with time to time breake.

10, That with regard to the statement made in para
4.9 of the application the respondents beg to state that due

to non awvailability of reduired vacancy the applicant could

not be absorbed in Group D cadre.

In pursuance of the Directorate, New Delhi decision
| vide noe. 24 ¢11.2001-3PB I dated 06.07.2001 to waive out the

waiting list of approved candidates and to consider such cases
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for vacant post of GDS. The applicant was asked to fu‘é ',sm

her willingness in this regard under letter no. Bx/Re laxg:ion/
Rlg/Ch I dated 24.08.2001. Also she had furnish her willing-
ness on 15.07.2002.

11. That with regard to paras 4.10 and 4 .11, of the
application the respondents beg to mffarmmxzemxamksx state
that it is not true. |

12. That with regard to para 5.1 of the application
the respondents beg to offer no comments.

1%. That with regard to the statement ‘made in para 5.2,
of the application the respondents beg to state that it is not
true that the applicant is a regular employee.

14 . That with regard to the statement madé in para 543
of the application the respondents beg to state that it is not
tmevo

15- That with regard to the statement made in para 6
of the application the res?ondents beg to state that no remedy
is awvailable.

16 That w:.th regard to para 7 of the application

the respondents beg to offer no commentse.
17. That with regard to the statement made in para 8

of the application the respondents beg to state that no relief

is admissible.

18 . That with regard to the statement made in para 8.1
of the application the respondents beg to state that appointment

is not possible within the perview of present rule.




¥ g
/ \ ’ '§ S ’4(§ s
| R
zf et L) 8/1/‘
o Lo
& \ +
6= ¢ N
¢ Cugd
19. | That with regard to the statement madi dh é”

para 8.2, of the applicafiion the respondents beg to stafe

L At
L g

that no appointment is feasible at present. ﬁér case may

ness subject to availability of wvacant post. s

- 20, ' That with regard to paras 8.3 & 8.4 of the

application the respondents beg to offer no comments.

21, That with regard to the statement made in

para 9.1 of the application the respondent beg to state

that no relief is admissible.

e2. That with regard to the statement made in
para 10 of the application the respondents beg to offer

no commentse

Verification eeecee
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working as Swpdi— *f—'“} P b By Vamgr » being duly

authorised and competent to sign this verification, do hereby
solemnly affivm and state that the statements made in para
Ik oag are true to my knowledge and
belief and those made in para being
matter of récords, are true to my information deriwed
therefrom and the rest are my humble submission before this

Hon'ble Tribunal. I have not suppressed any material fact.

And I sign this verification on this < th day
of m 2003,
MW«/’“"W““\,
T AT

g wArTE, 98 784001

Sdt, of Post Cii.ces
arr ‘



